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j& | Ao-| 1,ORDER DATED 31-1-2005,
See '@7
/j/%'r}gf Heard Mr,B,S8.Tripathy,lear~ed counsel
m"("}yﬁn__ appearing for the Applica~t a-d Mr.R.C.
GXA/W&\M Rath,lear~ed Sta-~ding Cou-sel for the Rlys,!
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st>g 28 01.05 o~ whom a copy of this 0.3, hasz already bee-

served, .
@/ /
C)/}.\ \f) . This case relates to tra-~sfer of the

applicant from o-e post to other in the

h
, v Mﬁaﬁ e same rajlway statiown,Transfer being a-
Q 2y . '
: Covrvia) incident of service,it is for the

respordents to redress the grievances of.

J‘L/ @}NAM the applicant,

"\0'5’ In the said premises, learmed counsel\f/
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for the applicant has expressed his desire

to withdraw thi s'O. A, to resolve tre grieva ces

of the applicantl byy approaching the Respordents
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Accordingly, this O,A, is permitted to be withdra;{}e—._,

The applicant is now free to represent his

grievances before the Respondents and I am sure,

the Respondents shall give due cmsidezrati& to the

grievances of the applicant withir a period of 14

days hence, =
Send copies of this order to the 5

respo~dents alo~gwith coplies of the OAsco~tents

of which be read as part of the represe-~tatiow

- of the applica-~t to the Respedents,

I~ the circumsta-ces,the impug~ed tra-sfer
of the applicat shall remair stayed for a
period of 14 days he-~ce,

Free copies.of this order be give~ to

leared counsel for both sides,
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